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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 534 OF 2025

IN THE MATTER OF:
RAMLALSINGH .... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS .... RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

1. RESPONSE ON BEHALF OF RESPONDENT NO.
10, SUPERINTENDENT OF POLICE IN
COMPLIANCE OF THE ORDERS DATED 06.02.2026
PASSED BY THE HON'BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI

2. A COPY OF THE LETTER DATED 27.11.2025 IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE -1.
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3. A COPY OF THE LETTER DATED 15.12.2025 IS

ANNEXED  HEREIN AND MARKED AS

ANNEXURE - 2.

4. A COPY OF THE NOTICES DATED 02.02.2026 IS

ANNEXED  HEREIN AND MARKED AS

ANNEXURE- 3.

3. A COPY OF THE LETTER DATED 19.03.2026 IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE- 4.

THROUGH COUNSEL
! /

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(09jadon@gmail.com

PHONE NO.-6375115224

DATE: - 21.05.2026
PLACE: - NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 534 OF 2025

‘ : |
IN THE MATTER OF: ‘ E=9 *
»
RAMLALSINGH .... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS .... RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT NO. 10 IN COMPLIANCE

RESPONSE ON BX AL A R e s e ——— ———=

OF THE ORDERS DATED 06.02.2026 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL, NEW DELHI

1, MJITH R SHANL@_@ aged about 3& years, S/o
S RAVISHANKAR presently posted as _ & . ., Deoria do

hereby solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter, am fully conversant
with the facts of the case and am competent and authorized to swear the

present response.
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2. That I, state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

L. BACKGROUND OF THE MATTER

3. That, the present Original Application concerns the alleged encroachment
and illegal construction over a pond situated at Gata No. 196, Village
Fulehra, Tehsil Deoria Sadar, District Deoria, Uttar Pradesh. The
Applicant has contended that the said land is recorded as “Pokhari” (water
body) in the revenue records, as reflected in the Khatoni placed on record.
It has been alleged that Respondent Nos. 15 and 16 have unlawfully

occupied the pond area and raised constructions thereupon.

4. That, it is humbly submitted that, in the said matter, the Hon’ble Tribunal,

vide order dated 11.02.2026, was pleased to direct as follows:

«_....1. Learned Counsel appearing for the Respondents No. 1, 5, 6, 7, 8, 9

and 10 has submitted that the reply will be filed within six weeks.

3. The Respondent No. 5 in his reply will disclose the area of the pond along
with the supporting revenue record and will also disclose the area which has

been encroached upon and the names and details of the encroachers.

5. Liston 22.05.2026.”
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I1. REPLY IS AS FOLLOWS

5. That it is submitted that pursuant to the directions of this Hon’ble Tribunal,
a copy of the order was provided by the Superintendent of Police to the
Station House Officer, Police Station Rampur Karkhana, District Deoria
on 27.11.2025 with directions to ensure maintenance of law and order and
to provide adequate police force during the proceedings to be carried out
by the Revenue Team in respect of the disputed pond/talab.

A copy of the letter dated 27.11.2025 is annexed herein and marked as

ANNEXURE- 1.

6. That it is further submitted that, upon receipt of Government letter bearing
dated 15.12.2025 issued by the Secretary, Government of Uttar Pradesh,
Environment, Forest and Climate Change Section-7 regarding compliance
of the order dated 14.11.2025 passed by this Hon’ble Tribunal, and the
same was forwarded on 17.12.2025 to the Station House Officer, Police
Station Rampur Karkhana to ensure sufficient police force during the
proceedings.

A copy of the letter dated 15.12.2025 is annexed herein and marked as

ANNEXURE- 2.
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7. That it is submitted that in compliance thereof, police coordination was
established with the Revenue Team and notices were issued to encroachers
on 02.02.2026. Thereafter, on 03.02.2026, demarcation proceedings were
conducted at the site in the presence of adequate police force from Police
Station Rampur Karkhana.

A copy of the notices dated 02.02.2026 is annexed herein and marked as

ANNEXURE- 3.

8. That it is further submitted that, subsequently, on 19.03.2026, a 08-member
Revenue Team carried out demolition/removal of encroachments-
including pucca constructions of 0.036hectare area from the disputed
pond/talab area of 0.401hectare in the presence of adequate police force,
which has also been recorded in the memo prepared by the Revenue Team,
A copy of the letter dated 19.03.2026 is annexed herein and marked as

ANNEXURE- 4.

9. That it is further submitted that the answering Respondent shall continue
to extend necessary police assistance, as and when required by the Revenue

Authorities, in compliance with the orders passed by this Hon’ble Tribunal.

10.That the deponent has been duly diligent in complying with the orders

passed by the Hon’ble National Green Tribunal, New Delhi, and has taken
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all necessary measures to ensure timely and complete compliance

therewith in letter and spirit.

11. Hence, the present affidavit is being submitted for the kind perusal of the

Hon’ble Tribunal. It is prayed that the same be taken on record.

DEPONENT

o—
&N

VERIFICATION

Verified at DEORTLA on this 21 day of May 2026, that the

contents of the above affidavit from paragraphs 1 to 11 are true and
correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.
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